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0.2. No. 121 of 1990 N

Shri N.K. Raval,

L-5/6/153, Shastrinagar,

Naranpura,

Ahmedabad-13. -- Petitioner

(Advocate~Mr., K.K. Shah)

Versus

1. Union of India, through
The 8ecretary,
Ministry ¢f Fipgance,
Déptt of Revenue & Insurance,
North Blockg, New Delhi

2. The Secretary,
Central Board of Direct Taxes,
New Delhi,

L 3. Chief Comniissioner of Income
“e tax (Administration), Gujarat,
Aayaskar Bhavan, Ashram Road,
‘ 2hmedabad-~380 009. -- Respondents

(A@vocate~-Mr. R.P. Bhatt)
CCR2M : Hon'ble Fr, P.H. Trivedi : Vice Chairmaen
Hon'ble Mr, J.N. Murthy Judicial Member

ORDER
- Date : 31.8,1990

Per ¢ Hon'ble Mr., P.H. Trivedi : Vice Chairman

Heard Mr. K.K. Shah and Mr. M.R. Bhatt for Mr,
R.P. Bhatt, learned advocates for the petiticner and
‘ respondents respectively. Learned advocate for the
) respondents Mr. Bhatt ste2tes that the Government has
passed necessary orders under OekMs No. 7(35)E.IXI/87
dated 22.5.1989,which are allowed to be brought on
the file by which the claims of the petiticner i’xave
been allowed. Both learned advocates have no objection
for disposal of the case in thds termra%\}ccordingly allowed.

The case stands disposed of,

l mx\“ N

(JN/;Murthy) ( P H Trivedi )
Judicial Member Vice Chairman

*Mogera




